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Versus

;Ai "~ Respondent
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Whether Reporters of local papers may be allowed to see the Judgement o :
To be referred to the Reporter or not 22"
Whether their Lordships wish to see the fair copy of the Judgement e ‘
Whether it needs to be circulated to other Benches of the Tribunal ?>, :

JUBGEMENT
(delivered by shri NV Krishpan, Vice Chairman(A)

The 11 applicants were earlier employed in varicus
capacit ies under the second reSpondent)the Director, Indian
Institute of Technology, New Delhi., Their services)along
with tHe.service of certain others’have been terminated
from 31-3-93 by the office memorandum dated 2-3-92 An.A.1
issued by the second respundents'. office. It 'is stated é

in para 1 of the application that it is against this order
that this application is made.

2 This application came up before us for hearing en
admission on 13-5-93., We heard shri BS Mainze, learned

counsel for the applicant on the maintainability of this

application,

3e In ansuer to our guery, the learned counsel for the
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- is a local authority of the Central Bovernment for the

-

épplicant stated that Indian Institute of Technology is

uholly controlled and financed by the Gouwt., of India and

purpose of .secticn 14 of the Administrétive Tribunals Act ,
1985~ Act for short= and that no notificaticn has been issued

by the Central Govt. applying the provisionsof sub=-section

3 of section 14 of the Act to the Indian Institute of
Technology. Even though in para 1 of thelappliCJtion, it
is stated that the impugned order is the office memorandum
dat ed 2-3;92 An.1 referred to above, yet the applicants dp

not seek any relief against the sescond respondent s,

4, He explained that the ralief sought was from the first
respondent , namely, the Ministry o f Energy, Department of

Non-convent ivnal Energy Scurces,

5 It appears that the first respondent had initiated a

scheme called the Naticnal Programme on Improved Chulnas

witn tne object or conserving scafcc &f fuel resources,

The programme was to be implementéd by the second responaent
i.e. tne Incian Institute of Tecinclogy., Necessary funds

were pliced at the disposal of second respondent by the

first respondent from ysar to year, Thse sanct icny also
indicated the number of posts that can be.craated for
operating the scheme. One such sancticn[ﬁi.ﬂ-ﬁ for the

period 1-11-85 to 31=-11-86, OUn the receipt of the sanction
the second respondent created necessary temporary posts against

which the applicants wers employed temporarily,

6. It is now stated in Para 4,18 that though the scheme
was to continue during Eighth Five Yesr Plan, the first
respoendent has not Communicated further extensicn of the
sanction to the seccnd respondent be’ond 31=-3-93, As a
result_thereo% the sscond raspondent has issyed the 4n.a1
order termindtihg the services of 15 persnns'uhich includeg
all the applicants,

4
le Tr'1e applicants state that) in ##M similar circumstance:j:‘;‘;v
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this Tribunal had given directiocns to the Covernment to
frame schemes to regularise the services of 'casual employees!
who have put in a service of 240 days or more in a yeaf.\
The applicants have cited the judgements of the Tribunal

in Baluwant Singh Rawat and Others, and in the case of

Dalbir Singh Vs. Union of India and Shambonath Godhari Vs,
UGI, all reported in 1992 (1) ATJ at pages 217, 417 & 490,

respect ively, In this background, the applicants have

approached this Tribunal seeking the following reliefs;~-

"8¢2. That this Hon'ble Tribunal may be further
Pleased to direct the respondent No.1 to release h
the sanction for extensicn of services of the

applicants as has been done in the past and
reinstate the applicants,

8.3 That this Hon'ble Tribunal may be further
pleased to direct the respondent No.1 to prepare
a scheme for regularisation of the services of
the applicants and til1 such time the scheme is
Prepared the services of the dpplicants he continued,® 4

8. The learned o unsel W3s heard at length about the

mdintainability of this application against the first
respundent. He strongly relies on the three judgement s i

cited by him Supra, e are of the vie%’that this application '

9. The jursidiction of this Tribunal is given in section

14 of the 4ct. This deals broadly with the differant matters,

The first-referred to in section 14(1)(a)~ is recruitmant
and matters concerning recruitment to varicus services or

pcsts, Obviously, the present dpplication is not Covered

by that provisicon,

service of such member OT person in connection uith t he
affairs of the Union vide secticn 14(1)(b). Cbviously,

the applicants are not at present=- or before the An.1 order
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Wd8 ussyed- members of 4Ny 8ervice or appointed to any
posts referred to in section 14(1) (b) in connect ion with *

the affairs of the Unicn,

&

The third referred to in section 14(1) (c) is seruice
is service matters Pertaining to Persons who have bgen
taken on deputaticn in connection with the affairs of the
Union from State Governments or from any logal authority,
corporat ion, SOclety or other body. This cap also does not

Fit the dpplicants,
ao

10. On this simple ground(ggjgj;;;}haua to hold that this
applicaticn is not maintainable before us because theseg
applicants dec not fall in any of the categories referred

in section 14(1) of the Act and, therefore, they can neit her
dpproach this Tribunal nor ean this Tribynal admit s;ch
dpplication, The dpplicants in the three judgement s cit ed
by the dpplicants' counsel were casual labours'directly

employed by ap official of t he Governmant of India,

11, Further, ye are also of the View that gych being the

=2 . The grievance gf the dpplicants j
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